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ORDER (ORAL) 
  

By Hon’ble Mr. V.  Ajay Kumar, Member (J) 
       

       When this matter is taken up, the learned counsel for the respondents 

while producing a copy of Order dated 26.04.2017 passed in WP (C) 
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No.934/2017 by the Hon’ble High Court of Delhi, submits that the Hon’ble 

High Court of Delhi while listing the WP on 17.08.2017 directed that no 

coercive steps shall be taken against the petitioners in the CP. 

 2.    In the circumstances, the Contempt Petition is closed. Notices issued to 

the respondents are discharged.  However, the applicant is at liberty to avail 

his remedies, in accordance with law, once the aforesaid WP is finally 

decided. No costs.     
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